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T CEMTRAL AOMINT “TRATIVE TRTIBINAL, ALLAHIBAD BENCH,
ALLAHABAD

f.A. No, 350/52

Chhntoy Lal eas Arplicant

Us,

Union o2f Indis & othsrs cas Resnnndants

Hon, Mr, ﬁaJarai Qing J M,

N

Te ig arplication iz under Ssction 12 of the
Adminicirative Tribunale Agt, 1380 praying t- issue directions
t~ the recrondente to pay the arplicant the retiral bencfits,

n

2. Te arplicant wes arpeinted as Safsiwala on 15, 5,1957

under the Inspector of wnrks {Srecizl), Sorthern fziluay,
|

Allahahad, |He scught woluntary retirement w,el.f, 21.1.1933, ‘
Tt is stated that retiral hemefits are not paid £ the ¥

a-rlieant dd

5

write his reneoted reogussis, Henze the a plicant

has gome up |(for the elief mentioned above, before this ‘

Tribunal,

e

3, I!haue heard Learned Gounsel for the rartias and ‘

rer:sed the racords, The resrondents in Fars 12 of the

|

|
Counter affidavit heve stated that no teouest of the applisant
BT receivéd in the rcast about paymant of the retiral benefits,
The resrondente yideAnnexure=3 dated 3,9,32 have infommed

the a-plicant that his reauest for relcase of the retitcl

bensfits codld not be crnsidered as some trumb impression

affixed ~n the Service H-ak by him does not tally with the

fFeixad o
Thumb im;ression 2 L’lxe‘n the rapers submitted by the acrplicant

far getting| the oension eto, It arcears vide Annexore-3

that the a-¢liecant had already submitted the papars for

2
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netibing the retirs? henefits, The rescondents do not disown
their llability to pay the mebtiral benefits tn the aplicant

as skteted in Para 11 7f the Counter Ranlv.

d Tho respondents, have, houevar, filed a note uritten
by thg applicant together with the reply to the reijecinder,
ace-rding to unich tho acplicant had niven up his elwim
reqarding paongion eto, The arplicant has emphstically denisd
this note in Bara 3 of hie rejoinder affidavit, WMaoreouer,

s4his note has nou loct ite sioniflicence in viaw of the facls

stated by the res-ohdents in Para 17 af the Counter 3enly.

|
\
Te In wizw of the discussion made abovz, the application

in alloued wiFh the directinng thait the res-ondents shail settle

the retiral benefits which the applicant is antitlad to get

within a oerﬂcd of 2 maonths from the date of commonlcation

i

af this order.

Cra Thare will be no arder as to costs,
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